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"RESERVE BANK OF INDIA (AM
ENDMENT) BILL.

\ *!
As passed By Rajya Sasha

SECRETARY-QENERAL: Sir. I lay 
-on the Table of the House the Reserve 
Bank of India (Amendment) Bffl, 
3874, as passed by Rajya Sabha.

12.02 hrs.

STATEMENT BY MEMBER RE. ANS
WER TO S.Q. NO. 591 DATED 21-2- 
73 ON ASIAN CABLES CORPORA- 

TlOtf

SHRI JYOTIRMOY BOSU (Dia
mond UlTrbour): On 21-12-1^73 while 
replying to my supplementaries 
against S.Q. No. 591, the following 
was stated: —

“SHRI JYOTIRMOY BOSU: With 
iegard to a leading very criminal 
firm of Bombay in this matter, the 
Asian Cables Corporation—which 
has given employment to many 
high-ups’ relations, friends and 
children, to which I will come one 
day next session—will the hon. 
Minister kindly tell u* if ’t is or 1* 
not a fact that 2500 tonnrs of poly** 
thylin were imported at the rate
of Rs. 3.50 per kg.----- landed cost
and sold in the black market at 
Rs. 7 50 per kg. making a profit of 
Rs. 88 lakhs? Will the hon. Minis
ter also tell us the quantities stamp
ed on the reverse of the licence and 
what is the figure according to the 
Customs daily and weekly list, value 
o f utilised licences, value of imports 
made by Union Carbide, another 
competitor? Secondly, in the list of 
the firm’s director, I ate the names 
of Shri Girdharilal, ex-Chaionan, 
Messrs. Asian Cables Corpoartion, 
Shri Popatlal etc. But We do net 
see the name of the real culprit 
who is R. P. Goenka of Duncan 
Bros. Is it because he was so close 
to the ruling party? Why is it that 
the name of R, P< Goenty who te 

so much involved in this’ is not

there? He has managed to keep out 
of it by tampering with documents 
of the C.BX It is i*i the list.

PROF* D. P. CHATTOPADHYA- 
YA: There were charges against 
Asian Cables involving Rs. 80,56,500. 
Two cases have already been filed 
against them in the court. The 
third Charge has also been referred 
to the CB1 and the CBI is in touch 
with the Solicitors General. They 
are discussing the matter between 
themselves. So far as we are con
cerned, we have referred to the CBI 
for investigation and if necessary 
to institute a case against them. 
The name of Mr. Goenka is not 
there simply because Goenkas were 
not the owners of Asian Cables at 
that time. They perhaps owned it 
later. That explains the absence.*’.

Sir, I have referred to the under
mentioned documents and what I have 
found in them, I am narrating here- 
below: —

Report of t1** Industrial Licens
ing Policies Enquiry Commitee 
Appendices Volume II—July, 89,
for the year 1966-67 (H-20) Under 
Goenka*—Item N1"* 5 reads:—“Asian 
Cables Cornn. Ltd.*’

Directors’ report and statement of 
Accounts for the year 67-68 of Asian 
Cable Corpn. Ltd.; Under Directors.

Mr. K. P. Goenka, (father of Sh. 
R. P. Goenka) Chairman, (2) Mr. 
R. P. Goenka. Director (son of Sh. 
K. P. Goenka). In the Directors* re
port and statement of accounts for 
68-69 for the Asian Cable Corpn. the 
same Chairman and director remain
ed. Again directors* report and state
ment of accounts fqr 70— sajpe 
name is seen on the list as Chairman 
and as director. In 1971 Sh. R. P. 
Goenka, son of Shri K. P. Goenka 
becomes tha Chairman of Bboard 
of Directors. Therefore. S/Shri 
K. P. Goenka and R." P. Goenk* 
according to the documents quoted, 
above have been controlling this 
company at least from 1966 and
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r&Bhri Jyotirmoy Boms]
to my information these offences 
took place within the above 
mentioned periods of operation.

On top of this 1 have written that 
they were the owners even before 
106$ according to the reply of Mr. 
Gokhale in which the holdings of 
Mr. K. P. Goenka in Duncan Brothers 
and in another two companies where, 
1 am told, they have some interest 
totals to about 49 per cent There
fore, before they became the absolute 
owners in 1960, they were also own* 
ing the company and they had suffi
cient controlling interest. Therefore, 
they cannot be absolved.

I trust I have been able to give 
sufficient evidence to establish that 
the Minister had misled the House 
and the Government have deliberately 
allowed the actual owners to remain 
outside the punitive action that they 
are proposed to take.

This is a fit case for being sent to 
the Privileges Committee. The ques
tion is that this man whom we all 
know is involved in the poster scan
dal. Mr. R. P. Goenka and Mr. K. P 
Goenka of Balmer Lawrie are one of 
the biggest financiers of the ruling 
party. You remember the posters
scandal___(Interruptions) . Because,
1 am telling you that they have given 
employment to so m&ny Ministers* 
sons and brothers and they have 
gone to the Rashtrapati Bhavan 
also. They have cast their net very 
w id e....

MR. SPEAKER: You should toot
go beyond the scope.

tit m x m m  tttf (<rcrcr): m m  

*rrf̂ r \ m m  yffrr 
f t  wf, S rfira  wrcr i f  q rtff 
jffr trcfte wk »r m * i

MR. SPEAKER; There is not going; 
to be any debate on this. You sent 
me a copy and you read it. You ara 
going out of the scope.

SHRI JYOTIRMOY BOSU: No.
Sir. I am not going at alL

My submission is that when a 
Minister misleads the House, if he 
comes forward suo motu and makes a 
statement, he can do it under Direc
tion 115. If he does not do so and 
if he is detected in the matter that 
he has misled the House, it is a fit 
case to be sent to the Privilege* 
Committee and y°u should do so. If 
you do not do it, we shall consider 
that the Chair is trying to protect 
the ruling party.

MR. SPEAKER: The hon. Member 
should not try to coerce the Chair 
like that. I am not going to be 
coerced.

:(^hfrr)siw$T

»rra% on taM  1 1 s %
OTPf 224 %

i an? q ftm  Wfcr mr »mrar
& *  'n frr
<TW WBT 9TTT WW
wt w  n m r  *rgr

sRsr *rr, trr^ar
3 *  m  ifcfr ft mm

z  % tto v ft
fcw a? ^ irr  «pjfsra ftar fa  w  

wsfm 5f ? r n r ^ t  i anrnsflrtw  
*nft anwrflr «ft, ftrfror *rt <m 
ftr i mftfaTire »t w ra  t o  «rr,
sw % *rc w r -fB  **  W H urrft
ttw ^  ^  ^  ^  ^  wt»r f .

ip  ita  <r* sft&tWH |, st 
tmwuft «m  tpt»  frog  wit » i4«tr4> 
j W V m # ?  *rro «rĝ r 5*  w  Or
w icT i



m m
i,3 S  $  fifpFFR ift ^  f *  $  fat * W

m m  % i

w m t i , •

t o w  ; t  *r **r* 
i* r ifr * ?r< iu t|  i

«f> «rew «nr*Wt : <*n *rrc 
* r «rrfa*r <ft i»rr | i

MR. SPEAKER: these Rule* make 
It virtually a post office. Alter all 
I have to go by the Rules.

vft TOFT fa& ft WWlfcft: %&m 
trr3TT% $r »ror smw ^rr 

w flr  ^irit fafktz* ^ ri ^nrr ^  
$*TFT TOft sftt jt^tt | r̂fapsr 

«TCcfr TOT tftr 3TIWff 35T ffnff <f MiCN
srrcr s W  *r t o  fa? m  ?

*r*3T9? *rjfarc : «mr W t o t  
*?r snmr ?r> %h i

flrft wttffagnc) wnrtoft : m x  3?
$  > r #  *rj, err w r  arrfrww % 
far* ?rra*r % $rm% «rr t o #  ^ i *ft 
wftfW *  *rfr *tpht f  iff srsnrr
<m ?

*tawi : firfr o c  sr^r vt 
a rw  m  w  $ 1

SHRI SHYAMNANDAn  MISHRA 
(Begusarai): X rise on a point of
order. It Is this. This matter has 
been before the House for a long 
time and this has been pursued by 
Members very vigorously. They have 
smelt a serious corruption in the 
matter particularly in league with the 
ruling party. That being so, the ques
tion was put to the bon. Minister. The 
bon. Minister had said that since they
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did not seem to be the owner ot the 
firm, the cases were not insti
tuted against them. Wow it has been 
conclusively proved that they had 
been the owners of the firm. The hon. 
Minister knew it, that they had been 
the owners of the Arm. It is a case 
of wilful misrepresentation. The 
Chair knows that this matter was 

very vigorously pursued by Members 
in this House. And yet the hon. 
Minister tried to misled th$ House 
by saying that they were not owners 
of the firm. The hem. Member
Mr. Jyotirmoy Bosu has conclusively 
proved that they have been owners of 
the firm. So the Minister had misled 
the House.

H^Wf 'R̂ fhPT : fo r fro r  m $ *  

^ rr$ ^ % T r$ £ $  i o t s r a r *
?ft i %tn ^  wtft igm

’forarr % t| 11

SHRI SHYAMNANDAN MISHRA: 
We will hear him, but the Chair is 
presumed to have heard him earlier. 
That is to say, you must have seen 
and gone through that statement...

MR. SPEAKER; I am giving chance 
under Rule 115. I have got to listen 
to the Minister. How can it be that 
I can’t listen to the Minister? I 
have to listen to the other side and 
this is provided in the rules. He has 
a right to reply.

PROF. CHATTOPADHYAYA
THE MINISTER OP COMMERCE 

(PROP. D. P. CHATTOPADHYAYA): 
Sir, I have carefully heard the state
ment made by Hon’ble Member, Shri 
Jyotirmoy Bosu. The factual position 
is as follow:

There are three cases pertaining to 
the misuse of imported raw materials 
by Messrs. Asian Cables. These three 
cases are:

(i) Misuse of copper where licen
ces were obtained during tihe period 
November 1902 to October 1954, and 
the offence was committed during
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%  pirio^jfprftj^es to.|tf*reh 1966 
Wh$» th  ̂ manĵ gement of the firm 
w** in , Tbsinds of the Kotak 
Group wad Goenkas were not on 
the Bourd of birectors.

(ti) MiiUjse of aluminium whpre 
licences w6re obtained during the 
period JfanUary 1962 to April 1963 
and the offence was committed 
during the period February 1964 to 
January 1965, when again the man
agement was in the hands of Kotak 
Group and Goenkas were not on 
the Board of Directors In fact the 
last resolution of 14th March, 1966, 
regularising the sale of aluminium

* wag passed when the Kotaks were 
on the management of the Arm

(ui) Misuse of low density poly- 
thelene ponder where licences were 
obtained m 1967 and the imports 
and misuse were made thereafter

The tnanagement of Asian Cables 
passed hands from the Kotak Group to 
Hie Duncan Brothers in April 1986, 
and therefore Goenkas, including Shri 
R P Goenka, were on the Board of 
Directors of Asian Cables in respect 
of the period during which the mis
use of 1°W density polythelene powder 
was made.

There seems to be some confusion 
in the reply to the supplementary 
from Shri Jyotirmoy Bosu, where I 
had said that the name of Shn Goenka 
is not there because Goenkas were 
not the owners of Asian Cables at 
that time When I said this, I was

* referring to the role, of Goenkas m 
respect of the aluminium and copper 
transactions, on which complaints had 
been filed.

In fact, in reply to the Starred 
Question No 591 on 21st December, 
1973 at SI No. 9 of the statement en
closed with the answer, I had re
ferred to the names of the Directors 
of the Asian Cables Corporation,

, ’'in rOpiet ’kale ot
imported aluminium in cpntravttMtpn

r a n K w r * ;
the Supplement**!*# o f Shri ’Jydfeir- 
moy Bosu in the following words:

“Tftiere were charges against Asian 
Cables involving ~Rg. 80,56,300. 
Two cases have already been filed 
agamat them in the Court. The 
third charge has also been referred 
to the C& and the CBI is in touch 
witlh the Solicitor General. They 
are discussiijg the matter between 
themselves ISo far as we are con
cerned, we have referred to the 
CBI for investigation and if neces
sary to institute a case against 
them The name of Mr Goenka is 
not there Simply because Goenkas 
were not the owners of Asian Cab
les at that time They perhaps 
owned it later That explains the 
absence of the name of Mr 
Goenka”

It will, therefore, by very clear 
that I wap referring both m reply to 
the orgmal question and in reply to 
tfie Supplementaries to the role of 
the Goenkas in respect of alummrmum 
and copper transactions In so far as 
the supplementary of Shri Jyotirmoy 
Bosu related to the low density poly
thelene powder, the misuse does re
late to the period when the manage
ment was m the hands of the Goenkas 
and Shri R P Goenka wag on the 
Board of Directors I might also irtn- 
tion here that m continuation of 1he 
supplementaries relating to the same 
Starred Question I had stated*

“I only said that these names of 
the accused are there. I was not 
aware of the dates from which Mr 
Goenka took over. I said only 
that/*

Therefore, Sir, as I have explained, 
it is not correct to aay that X have 
misled this House. Ais regards puni
tive action in respect of copper and 
aluminium cases, complaints ijave 
already been filed in the Court of



Law. hi respect of the low density 
polythelene moulding powder case,

Jfee c m  it to fM M w  of
Mm Ministry eft Law, and we *re 
awaiting the advice of the C8I. No 
final decision has been token in re
gard to the alleged misuse of polythe- 

tiene moulding powder and the in
volvement of Shri R. P. Goenka in 

(’the alleged misuse. I can assure this 
House that it is not at all our inten
tion to protect of shield firnis or 
individuals found responsible for vio
lating the law of the land, nor have I 
the slightest intention to mislead this 
august House in any way whatsoever.

m m  fw qvft w nifcft : w s*m

*PTT SHFff W*f$ j f  |  ? WT

<m w  g r a f t s  wt ^  srt 

*rterlr %
$ 1

SHRI H. M. PATEL (Dhandhuka): 
He makes it very clear that in the 
supplemcntaries quoted there were 
three charges. He said that the first 
two charges related to copper and 
aluminium in respect ol which Messrs. 
Goenka were not the directors at that 
time. But the third charge was re
ferred to the CBI. That is mentioned 
in the reply. In the sentence that 
follows, that is, in the sentence sub
sequent to the one where he says that 
the third charge was referred to the 
CBI, he goes on to say that the 
Goenkas were not directors *t that 
time. That is the point. The signi
ficant point is what follows which 
sentence. I may quote for you the 
exact sentence, which is as follows:

‘The third charge has also been 
referred to the CBI and the CBI 
is in touch with the Solicitor- 
General. They are discussing ihe 
matter between themselves. So far 
as we at# concerned, we have re
ferred to the CBI for investigation 
and if necessary to institute a case

tM>5* «- W*4*r 9 im *G W A
, s ffiectkm  1X5
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again# them, th e ’ name of Mr.
Goenka is not there simply because
Goenkas were not the owners of
Asian Cables at that time/’.

* f . T •
The sequence makes it quite clear 

that at the time the third charge was 
referred,—and the thltfd tihafrge jpas 
with regard to polythelene—the name 
of Mr. Goenka was not there. Then, 
further, he has said They perhaps 
owned it later*. What is it which made 
him say that they petti aps owned it 
later, that is, later then the date in 
respect of which th£, .third charge was 
involved. It may be that there was a 
certain misunderstanding, and the 
Minister may have been confused at 
that time. But I think that there 
ought to be a fair admission.

MR. SPEAKER: I shall look into
it very closely. I shall see both the 
statements, and let me be clear about- 
it.

SHRI SHYAMNANDAN MISHRA:
I would make just one submission. As 
has been pointed out by the hon
Member Shri H. M. Patel, Government 
did not refer the name of the two 
Goenkas in the third case. It also
seems from the statement made by 
the hon. Minister that the Govern
ment did not refer to the CBI for in
vestigation the case against Mr.
Goenka. That being so, it is a deli
berate attempt at not only not referr
ing the case to the CBI but also at 
misleading the House about the
matter. There is a double attempt on 
the part of Government in not referr
ing the case for investigation against 
Mr. Goenka and in not informing the 
House that they happened to be the 
owners of the firm at that time. There 
is a double • attempt....

MR. SPEAKER: i shall look into 
the -previous statement and also this 
statement. I cannot give any off hand 
ruling.

SHRI JYOTIRMOY BOSU: I want 
to draw your attention to one thing.

ME. 8FSA&KR: There can be no 
debate on this now.
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SHRI JYOTIRMOY BOSU: Kindly 

fee what my question was. It was 
"With regard to a leading.. . .

for a  fc£rr*ft sw *

t o  #  vftfcrr i

MR. SPEAKER: I have to see both 
the statements, the previous one as 
Well as this.

W W W  f*W : ITT
% *hfirw ift P^R^hfnr
% ftn? si# »fk  5*r s M  % *?r
$  i

SHRI JYOTIRMOY BOSU: I would 
just draw your attention to one very 
pertinent thing. I had asked:

“Will the hon. Minister kindly tell 
us if it is or it is not a fact that 
2500 tonnea of polythelene were im
ported at the rate of Rs. 3.50 per 
k.g. (landed cost) and sold out on 
the blackmarket at Rs. 7.50 per 
k.g.?”

I have made a very specific charge, 
but in reply he says ‘No’ and he gets 
away, because he belongs to the rul
ing party. A privilege motion ag
ainst me wag admitted in half an 
hour, and you, Sir, were pleased to 
admit it within a half an hour be
cause it was Jyotirmoy Bosu. From 
this, one will know who is running 
the Parliament, this ruling party and 
your good self..........

MR. SPEAKER: It is not a question 
Of privilege.

SHRI JYOTIRMOY BOSU: It is a 
question of privilege.

SHRI SHYAMNANDAN MISHRA: 
It is a clear case of breach of privi
lege.

SHRI SAMAR MUKERJEE 
(Howrah): He is the chairman of the 
Indian Jute Mills Association and

money has been given by ***"» far ths 
tIP elections.

SHRI SHYAMHANDAJf MISHRA: 
The offence of privilege ia con* 
pounded by the element of corrup
tion involved.

SHRI JYOTIRMOY BOSU: 1 would 
say that Shri R. P. Goenka stays 
with Shri Uma Shankar Dikshit who 
collects funds for the party. And you 
are the presiding officer of Lok 
Sabha and you are making a mince
meat for yourself. It is a clear case 
of breach of privilege.

MR. SPEAKER: If he thinks that 
he can do like this, it is very unfor
tunate

m x  (w to )  : wwrcr

OTflr t o  vt $  f  f*mr *rr *  t o  
apf rfzfiw ifrfbr §*,
tot v r w ft  ^  tfrraft 
vsqw r W I

MR. SPEAKER: Matter under 377— 
Shri Ramavatar Shastn.

4ft sNrt vrm  F*r$ : ifcfr TO *1# 
t  fa irntvf *

» m  %^rm % at 4 tfir to w

MR. SPEAKER: I will have to
satisfy myself.

SHRI PRIYA RANJAN DAS 
MUNSI (Calcutta South): Mr. Bosu 
said that one of the Minister. . . .

MR. SPEAKER: No, no. I am not 
allowing it; I am now passing on to 
the next item. Shri Ramavatar 
Shastri. May I request all of you 
to sit down?

SHRI JYOTIRMOY BASU: I want 
to make a submission.
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MR. SPEAKER: You have made 
the submission already. The «late. 
merits are belor* me. X will have 
to go through them. X will do so.
( cannot give a ruling offhand at once.

SHRI JYOTlHMOT BOSU: What
was my supplementary? It was about 
a chemical powder. The charge wa» 
very clear that its landed cost was 
Its. 3.50 and it was sold in the black 
market at Rs. 7.50. The Minister 
talks about copper and aluminium. 
Are we jackasses sitting here?

MR. SPEAKER; Please sit down. 
There is no question of blackmarket 
or anything. The question is whether 
the Minister, knowing certain facts, 
superessed them. I will have to see.
I will see that.

SHRI JYOTIRMOY BOSU: You
had my statement. You had the 
reply from the Minister, You had 
these before you for a considerable 
length of time. I brought this motion 
in December, if I remember aright. 
24th December. You cannot take the 
edge of the issue like this. You had 
my statement. You had the Minis
ter’s statement. You had them for 
a long time.

MR. SPEAKER: There is no ques
tion of long time. It has come today.

SHRI JYOTIRMOY BOSU: What
has come today? — All right.

west fajrft a w
net i t  « m t  fspfcr £  wfr 
ft? u s  fferr | 224

*FT ITFTSTT £ I 

m m  unffon : fff *T3*r 
| fa  ^  

yrefrre | 115 11
for |

fRTCT fwfftfy WTSPPfcft : fWT
w f j r  frt fw w r

wt yretg fiwr wt» at y r r i f  fitfWm 
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ift | fasrtft t o s  4  v w ft
i # % «ft gtpw ro % 

wt* $  n m r  zmr «rr tit
. ». g». . **- ----------- *1 >> «s s ■>.wPT $ emTOTwT tjflT

| ?rt fsrft%3r *n* m w r | »

artwc ( ? m r )  : t o w  
instor, 1 1 5  vt m  im f t fr o r  tit 
shtw r % faq tott *rr$r f , 
^  | i *rr# i i s  *rt wtt anr

fa n  tftx fa fr o r  t o w
forc i

^  ?ft ^ tt srrfvaFT 
#mr vtot Tt*rr i

Trrornc TOat i

12.29 lira. j

MATTER, UNDER RULE 377

Alleged non-availability or wheat 
at Ration Shops of Patna and 

Danapu* (Bihaa)
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